SECTI ON XVI |
MATTER FOR : 29. 04. 2015
R/ COURT NO.: 02
| TEM NO . 43

"IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON
CVIL APPEAL NO 797 OF 2014

Raj j an Lal ... Appel |l ant
VERSUS
Union of India & Anr. .. . Respondent s
CFFl CE REPORT

The matter above-nentioned was |isted before the Ld. Registrar

Court on 19" February, 2015, when the court passed the foll ow ng
O der:

“The office report is that the certificate of
service of notice issued to the unserved repspondents has
not been received from the concerned Tribunal so far. A
reminder shall be issued.

List again on 29.04.2015.”

It is submtted that there are two respondents in the matter. A
letter dt. 03.03.2015 has been received from the Tribunal stating
t hat bot h t he respondent s have been served t hr ough
O ficer-in-charge, Arnmed Forces Tribunal, Legal Cell but no one has
ent ered appearance so far.

Service of NLPA notice is conplete.

The matter above nentioned is listed before the Ld. Registrar
Court with this office report.

DATED TH S THE 28TH DAY OF APRI L, 2015.

ASSI STANT REQ STRAR

Copy to : M. Ritesh Agrawal, Advocate

ASSI STANT REG STRAR



